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Arakh t Ch. Pa 	 App cant 
Vs 

t nmn .$'h1a, & (i)r 

Order dated.: 25.012012 

COR AM 

iiard Mr. Saniib Mohany, Ld. Cowi.sei hr the 

applicant and Mr. S.K..Ujha. 14. Standing Counsel 

appeaniig for the b epond.entkaitways, 4ya whom a copy of 

this O.A. has already been served. 

2. 	Pursuant to the order of this 'Tribunal dated 

2401.2012, Ld. Coansel br the applicant has filed today 

]\f A No. 71/12 seekthg amendment ('t the (IA, to hrw.g oii 

record the matter regardmg hung of appeal (Anne.xure-3) 

dated. 17.)1.2012. M.A. sa!towed. Appeal under Annexure.. 

3 dated 17.01 .2012 is taken on record. 

3 	 By lhng the present O.A., the applicant has 

made fkwing pray:s: 

order of IT-11IONMI passed 
against the applicant vide 
Arwxw.e-.2 dated 09.01.2012 be 
i 4ieCI ai'i uw. wIjc 	e 

7 



k wages .aktng wih. iiincai 

4e ti. Uc pa1•3t has 	rt:aJy pcte.ITed m. 

appea' he re Respondtmt N oS vide Annexure.-3 nIy on 

I7OL2O! and the- 	saed to 	ndgosa2 	 ,  

we at th stage, without entermg mto the meTt of the case, 

deem It  pioper to send the ease be lre the competent 

authority to take a decision imt on the pending appeal. As 

agreed to by the Ld Coune1 for the parties, we direct 

Respondent No, S to consider and dispose t. i the pending 

appeal and pass a reasoned oider wtthin days from today,  

S. 	With the above observation and direction, the 

0. A. stands disposed of. 

6. 	Free copies of this orckrhc handed over to the 

F 


